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Kiran Bala Sharma ..., Pestitioner.
Versus
"y,0.1, & Ors. ... Respondents,
CORAM:
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: for Shri A.K. Sikri,
\ Counsel,
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JUDGEMENT (ORAL)
(Hon'ble Mr, Justice V.S. Malimath,
Chairmen)
What is complained in this case is the violation

of the interim order, The main 0.A. having since basn
disposed of and the decision of the Tribunal in favour
of the petitioner, we do not consider it necessary to
axamine the complaint regarding violation of the interim

et

order. Hence, the Rule is discharged,
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( P.C. JAIN) ( V.S. MALIMATH )
MEMBER(R) CHAIRMAN
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